
 

 

 

     Misc (DV) 84 of 2019 
20.06.2022 
 

Aggrieved is absent with step vide petition 
No.1765/2022 showing cause that due to flood 
situation he remained absent. Petition is allowed.,  
 
Respondent No.1 & 4 are present. Respondents No.2, 
3 & 5 are represented by their learned Counsel.  
 
Aggrieved is directed to bring all her witnesses for 
facing cross-examination. The respondent side is 
directed to cross-examine the witnesses on the next 
date fixed without fail.  
 
Today is fixed for order on interim maintenance u/s-23 
of Protection of Women from Domestic Violence Act. 
The aggrieved has prayed for granting interim 
maintenance of Rs.20,000/- (Rupees Twenty 
Thousand Only) per month for herself and her minor 
son stating that the respondent/husband Sumit Nandi 
has failed to provide maintenance to her and the 
minor son. The aggrieved submits that the respondent 
No.1/husband is a able-bodied person and works as an 
Incharge at Vivo Service Centre and earned an amount 
of Rs.30,000/- (Rupees Thirty Thousand Only) per 
month. The respondents also owns land. On the other 
hand the respondents side submitted that the petition 
for interim-maintenance is not maintainable and same 
is liable to be rejected.  
 

I have already heard submission of both sides. On 
going through the submission of both sides as well as 
their pleadings, it appears that the aggrieved is the 
wife of the respondent No.1 Sumit Nandi and presently 
the aggrieved and her minor son is living separately. 
The aggrieved at present is taking shelter at her 
parental house and it is not denied by the respondent 
that the aggrieved has no source of income. On the 
other hand the respondent/husband work as Incharge 
at Vivo Service Centre. Therefore, it is quite evident 
that he has sufficient income and being husband of 
the aggrieved and father of the minor son, the 
respondent No.1 Sumit Nandi is duty bound to 
maintain them. Though the aggrieved claimed for 



 

 

 

interim maintenance of Rs.20,000/- (Rupees Twenty 
Thousand Only) per month but without ascertaining 
the actual income of the opposite party the prayer for 
interim maintenance of Rs.20,000/- (Rupees Twenty 
Thousand Only) appears to be too high.  
 

Considering the rival pleadings, I am of the view that 
an interim maintenance of Rs.3,000/- (Rupees Three 
Thousand Only) per month to the aggrieved and 
Rs.3,000/- (Rupees Three Thousand Only) to the 
minor son in total an amount of Rs.6,000/- (Rupees 
Six Thousand Only) per month will be just, adequate 
and reasonable maintenance to the aggrieved and her 
minor son in the present case.  
 

The interim-maintenance is to be paid from the date of 
filing of the petition i.e. 01.07.2019 till the disposal of 
the present case.  
 

Accordingly, the prayer for interim-maintenance is 
allowed u/s-23 of Protection of Women from Domestic 
Violence Act.  
 

Fix 30.07.2022 for cross examination of the aggrieved 
side and payment.  


